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आदेश /O R D E R 

 

PER GIRISH AGRAWAL, ACCOUNTANT MEMBER: 
 

  This appeal by the assessee is arising out of the order of 

Commissioner of Income Tax (Appeals)-10, Chennai, in ITA no. 

166/CIT(A)-10/18-19 dated 22.10.2019 against the order of the ACIT, 

Non Corporate Circle-9(1), Chennai passed u/s. 143(3) r.w.s 147 of 

the Income Tax Act, 1961 (herein after referred to as “the Act”) dated 

23.12.2018. 
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2. At the time of hearing, learned counsels for the assessee has 

submitted vide letter dated 26.05.2022 that the assessee wanted to 

utilize the Direct Taxes ‘Vivad se Vishwas Scheme, 2020’ to settle 

pending dispute relating to Direct Taxes and in this regard the 

assessee has filed Form No. 1 and Form 2 and obtained Form No. 3 & 

5 from the designated authority.   

  

 

3. The Bench has considered the material. Since the assessee has 

already obtained Form No.3 & 5 and seeks withdrawal of appeal, 

therefore, we dismiss the appeal filed by the assessee, supra, as 

withdrawn.  

 

4. In the result, the appeal filed by the assessee is dismissed as 

withdrawn.  

 

Order pronounced on  26th May, 2022 at Chennai. 
                                                                                                           

  Sd/- 

 (महावीर ᳲसह ) 
(MAHAVIR SINGH) 

उपा᭟यᭃ /VICE PRESIDENT  

  Sd/- 
 (िगरीश अᮕवाल) 

(GIRISH AGRAWAL) 
लेखा सद᭭य /ACCOUNTANT MEMBER 
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